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thstrict:Tinsukia 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH: 

GUWAHATI. 

(An Application under Section 17 of the Administrative Tnbunals Act, 1985) 

Contemot Petition No . . . (!'.....2006 	
LL 4 

in 0. A. No. 161 of 2006 

In the matter of 

Sn Amulya Kumar Doley & Anr. 

-Vs- 

Union of India & Ors. 

-And- 

In the matter ot 

An application under Section 17 of the Administrative 

Tribunals Act, 1985 praying for initiation of a 

Contempt Proceeding against the alleged contemnors 

for non-compliance of the order dated 29.06.2006 

passed in O.A. No. 161 of 2006. 

In the matter of 

Sri Amutya Kumar Doley, Son of Late Jugen Ch. 

Doley, Resident of Chiring Chapri, P.O. & Dist. 

Dibrugarh, Assam. 

Sri Abhlram Mliii, Son of Late Sonaram Mull, Resident 

of Hijuguri Railway Coloney, Quarter No. 44(B), P.O., 

P.S. & 01st. Tinsukia, Assam. 

Petitioners. 
11 



2 

-VERSUS- 

Sri M. Dharmalungan, 

The General Manager (P), N.F. Railway,: Maligaon, 

Guwahati, Assarn. 

Sri W. K. Pradhan, 

The Divisional Railway Manager (P), N.F. Railway, 

Tnsukia, Assam. 

Sn A. Narayanan, 

Divisional Personnel Officer, N.F. Railway, Tlnsukia 

Assarn. 

Respondents. 

The humble petitions of the above named 

petitioners 

Most Respectfully Sheweth: 

That the petitioners were initially appointed as Asslstant Station Master in 

the year 1977 in the Tinsukia Division of N.F. Railway. In the year 1990 they 

were selected and promoted to the post of Traffic Inspectors and are 

continuously working to the post. On 08.03.2003, the Railway Board issued 

a circular merging the category of Station Masters/Assistant Station 

Masters/Yard Masters and Traffic Inspectors into one unified Cadre of 

Station Master! Assistant Station Masters. It is mentioned in the provision 

10.1 of the Circular that the staff belonging to the erstwhile three categories 

will be working and enjoying the benefit of the Unified Cadre of SMsIASMs 

and on their posting they will retain their designation as applicable before 

merger. 

That the Divisional Railway Manager (P), Tinsukia, on 13.01.2006 :fl 

implementation of the Circular dated 08.10.2003 transferred and posted the 

petitioners with the designation of Station Superintendent (n short SS). The 

petitloners made representation on 18.01.2006 to the Divlsional Railway 



Manager (P), Tinsukia contending that the post of Traffic Inspectors are in 

existence and they were selected and promoted to that post and prayed for 

cancellation of the-  order dated 13.01. 2006. The petitioners on 03.03.2006 

made a reminder of the representation-dated 18.01.2006. But the petitioners 

did not get any response to their representation and on 31.03.2006 a 

detailed representation was submitted to the Chief Operations Manager, 

N.E.Railway, Mahgaon, Guwahati. 

That on consideration of the petitioners' representation, the Chief Operations 

Manager, N.F. Railway, Maligaon, Guwahati on 10.05.2006 passed an order 

signed by Sr. Personnel Officer (T), for General Manager (P), Maligaon 

canceling the order dated 1.3.01.2006 as the same was passed in violation of 

the provision of the circular dated 08.03.2003. The petitioners then informed 

the matter regarding the cancellation of the order dated 13.01.2006 to the 

Divisional Railway Manager (P), N.F. Railway, Tinsukia vide letter-dated 

12.062006. But vide order-dated 20.06.2006, the DMsionaI Personnel 

Officer, Tinsukia, disagreed with the order-dated 10.05.2006 and asked the 

petitioners to carry out the order dated 13.01.2006 immediately. 

The petitioners being aggrieved approached this Hon'ble Tribunal by filing 

an application challenging the order-dated 20.06.2006 in O.A. No. 161 of 

2006. The tlon'ble Tribunal upon consideration of the case disposed of the 

application with the following observations:- 

" Considering the issue involved in this case, the applicant is permitted to submit 

comprehensive representative before the second respondent within two weeks 

from today and on receipt of such representation the said authority shall 

consider the same along with Annexure-VI & VIII orders and harmonize the two 

orders with safety aspect etc. and take a decision therein keeping in mind the 

above observations and pass appropriate orders within two months thereafter. 

The O.A. is disposed of with the above observations. In the interest of justice this 

Tribunal by way of interim measure directs that status quo as on 20.06.2006 
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shall be maintained so far as the applicants are concerned and they will be 

permitted to continue on the same post till the completion of above exercise" 

-Copy of the order-dated 29.06.2006 is annexed 

hereto and marked as Annexure-l. 
	

le 
 

That the petitioners beg to state that they approached the Respondent No. I 

through representation dated 04.07.2006 sent by Registered post alongwith 

a copy of the application made before this Hon'ble Tribunal and order dated 

29.06.2006 and prayed for considering the case of the petitioners and 

aUod them to work in the same post of Traffic inspectors as per interim 

direction of the Honbie Tribunal in 0. A. No. 161 of 2006. The petitioners 

have the information that the representations is still pendlng. 

-Copy of the representations dated 04.07.2006 

alongwith the postal registration slip is annexed 

and marked as Annexure- II 

That the petitioners also made a representation on 04.07.2006 to the 

Respondent No. 2 with a prayer to allow them to work In the same post of 

Traffic inspectors as per order of this Hon'ble Tribunal. The petitioners state 

that inspite of the direction of the Honbie Tribunal, the Respondents denied 

to comply with the direction of the Hon'ble Tribunal and the Respondents' 

nos. 2 and 3 did not allow the petitioners to sign at Daily Attendance 

Register and verbally asking them to carry out the order dated 20.06.2006. 

Further the petitioners beg to state that the Respondents Nos. 2 & 3 

threatened them verbally that if they do not carry out the order dated 20.08.2006, 

the salary of the petitioners from the month of July, 2006 will not be paid. 

-Copy of the representation dated 04.07. 2006 

made to the Contemnors No. 2 is annexed and 

marked as Annexure Ill. 



- 

That the petitioners beg to state that the Respondent Nos. 2 & 3 are 

deliberately and willfully violates the interim direction of this Honble Tribunal 

passed on 29.06.2008 in O.A.No. 181 of 2006, which amounts to contempt 

of Court. The petitioners beg to state that the Respondent No. I is liable for 

the acts of the Respondents No. 2 & 3 and as such all of them are made 

parties in the instant application. Therefore the Hon'ble Tribunal be pleased 

to initiate a Contempt Proceeding against the Respondents for willful 

violation of the Hon'ble Tribunal dated 29.06.2006 in O.A. No. 161 of 2006 

and further be pleased to impose punishment upon them in accordance with 

law. 

That this petition is made bonafide and in the interest of justice. 

In the premises aforesaid, the Hon'ble Tribunal to 

consider this petition and initiate Contempt 

proceeding against the alleged Contemnors for wilIfull 

non-compliance of the order dated 29.06.2006 in O.A. 

No 161 of 2006 and be pleased to impose 

punishment upon the Respondents in accordance 

with law and br pass any other order or orders as 

Your Honour may deem fit and proper. 

And for this act of kindness, the petitioners as in duty bound shall ever pray 



-Affidavit- 

1, Sri Abhiram Mill, aged about9years,  Son of Late Sonararn Mill, Resident of 

Railway Coloney, Quarter No. 44 (B), P.O.,P.S. & Dist. Dibrugarh, Assam do 

hereby solemnly affirm and say as follows: 

I That I am one of the petitioners in the instant case and as such acquainted 

with the facts and circumstances thereof. Moreover I have been authorised to 

swear the affidavit on behalf of the other petitioner. I am, therefore, competent 

to swear this affidavit. 

2.That the statements made in this affidavit and in paragraphs I to 8 of the 

petition are true to my knowledge and the rest are my humble submlssions 

before this Hon'ble Court. 

And I sign this affidavit on this2qfay  of July, 2006 at Guwahati. 

L4QRL cMift i 

identified by. 
	4aLZ 	

Deponent 



DRAFT CHARGE 

Laid down before the Hon'ble Central administrative Tribunal, Guwahati for 

initiating a contempt proceeding against the contemnors for willful disobedience 

and dehberate non-compliance of order of the Honbte Tribunal dated 29.06.2006 

passed in O.A. No. 181 of 2006 and to impose punishment upon the alleged 

contemnors for willful disobedience and deliberate non-compliance of the Hon'ble 

Tnbunars order dated 29.06.2006. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GtJWAHATI BENCH 

Original Appilication No. 26)/2OO6 
nate of Order: This, the 29th Day of June, 2006 

THE HON 1 BLE NR K.T.SACHIDANANDAN,VICE CHAIRMAN 

1, Sri Amulya Kumar Doley, 
$/o Late Jugen Chandra Doley, 
Resident of chiring chapari 
P.O. P.S. & Dist: Dibrugarh 
Assam, 

2. Sri Abbiram 
Son of Late 
Resident of 
Quarter No, 
P.O. p.a. & 
Assam. 

Huh, 
Sonaram Mihhi, 
Hijuguri Railway Coloney 
L.4(B) 
fist .Tinsukia 

.... .Appiicants. 

By Advocates: Mr. R.C.Pa1, Ms.. S.Roy & Mr,S.N.Tili. 

-Versus- 

1, The Union of India 
Represented by the Chairman, Railway Board 
In the Department of Railways 
Rail Bhawan, Baisina Road, 
New DelhI -110 001, 

2. The General Manager ( personal) 
N.F.Railway., Maligaon, 
Guwahati,Assam, 

3, The Divisional Railway Man 	( p) 
N.F.Railwy, Tinsukia, V 
Assam. 

....Respondents. 

By Dr J,L.Sarkar, Standing Counsel for the RallwQys. 

4 

Contd.. .2/- 
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(a). 
ORDER ORAL) 

SACHIDANANDAN,K.V. 

The applicants were initially appointed as Assitant 

Station Master in the year 1977 in the Tinsukia Division 

of.N.F.Railway.n the year 1990 they were promoted as 

Traffic Inspector and are continuously working as such. 

On 8,3.2003 9  it is averred that the Railway Board issue. 

a Circular merging the catgory of Station Masters/Assistant 

Station Masters/Yard Masters and Traffic Inspectors Into 

one Unified Cadre of Station Master/Assistant Station 

Master. With special reference to proviso 10.1 of the 

ircular it was mentioned that Staff belonging to erstwhile 

3 categories will be working and enjoying the benefit of 

the unified cadre of SMa/ASMs. and their posting they swill 

retain their designation as aplicable before merger. 

.Vide order dated 13,1.2006 the DRM(P) v  Tinsukia has. 

transferred and posted the applicants with the designation 

of Station Superintendent. The applicant has made represen-

tationon 18.1,2006 to the 3rd reondent contending 

that the post of Trffjc Inspectors are in existence and 

• 	they were selected to that post and prayed for cancellation 

• 	of order dated 13,1 • 2006 .Reminder was sent and further 

detailed reiresentation was also submitted on 31,3,2006 

On 10.5.2006 the respondent No.2 passed an order, cancelling 

the order dated 13.1.020O6 as the same was passed in 

violation of the provision of the Circular dated 8.3.2003. 

• 	 . 

 

The matter regarding cancellation of the order dated 

Contd...3/- 
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(3) 

13.1.200.6 was informed to the 3rd respondent,but vide 

order dated 20,6,2006 the said respondent is attenpting 

to enforde the order dated 13.1.2006 for which applicants 

are aggrieved and have fiiedthis,0,A, seeking the following 

reliefs: - 

(a) The .irrugned order issued by the Respondent 
No.3..de letter No.ES/A- 119 	dated 
20.6.2006 be set aside and quashed. 

• 	 (b)' Direction be given to the Responde'nts to 
• 	 contp ly with the provision of 10.1 of the 

• 	 Circular dated 08.10.2003. of the Railway 
Board in retaining the earlier designatiàn 
of the persons after the merger of their 
posts in one unified cadre. 

• 	 (c) Directin be given to the Respondent No.3 to 
carry out the order dated 10,05.2006 passed 
by the Respondent No.2 and allow the 

• applicants to retain their earlier 
• 	 de$ation as Traffic Inspectors. 

I 	 1 

• 	 (d) Any other relief or relives as thi s Hon 1  bie 
• 	 Tribunal may deemuit and proper. 

Heard Smt. S.Ry , learned counSel for the applicant 

and Or. J,L,Sarkar, lerned Standing Counsel for the 

• 	Railways,When the matter came• up for consideration, it is 

spepif'icafly. brought my notice to clause 10.1 of the 

merger circular dated 12.11.2003 whereby restructuring is 

proposed.The said clause is quoted herein below:- 

ft The category of Station Masters/AssistSnt 
Station Masters,yeard Masters and Traffic Inectors 
should be merged into one unified cadre of SM/ASM. 

Contd, . .4/- 
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H 	4; 

'(4) 

The recruitment and promotion pattern as prescribed 

for the category of SMs/ASMs should be roilowed 

in the mer.ged cadre. In the initial stage of the 
merger ,efforts should be made to post the employees 

in the categories in which they have been working 
• 

	

	Accordingly, while the staff belonging to the  

erstwhile three categories will be working qnd 

enjoying the benefit of the unified cadre of SNs,/ASMs. 

On their.posting in the Yard, they will perform 

• 

	

	the duties of Yard Master retaining their designation 

as applicable to the category of Yrd Master. 
• 

	

	Similarly, while performing theinectional job 

they will retaIn their designation as applicable 

• 	to Traffic Inectors.But at a later stage, when 

• 	they are made fully equipped to discharge all the 

functions hitherto being discharged by SNs/A$Ms, 

• 	YMS & TIs administration will have the flexibility 
to post a person as per the administrative requirement 

While iftedefining the duties and functions, Railways 

• 	may also review and rationalise the cadre keeping 
• 	in view the administrative requirements. 

Further, on consideration of the applicants' representations 

the CON, MaligaOn has passed an Order cancelling the 

transfer order of the applicants bontained in Annexure-IV 

letter signed by Sr. Personnel Officer ( T) for General 

Manager ('p) , Maligaon..But vide impugned order dabed 

20.6.2006 the Divisional personnel Officer, Tinsukia 

disagreed with the said order and decided to implement 

the order of transfer.. It appears that the impugned 

order at Annexure-Vill is passed by the Divisional 

Personnel Officer.,' a lower authority that that, of the 

Chief., operation Manager.The question of jurisdiction 

of passing an superceding order by.lower authority 

• is under challenge in this proceeding. 

Contd. 
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(5) 

3 • 	Bbti S. Roy, learned Counsel for the app licants 

submits that the facts of the case being so, she will 

be satisfied if a direction is given to the higher 

authority i.e. the second re spondeht to consider these 

orders and harmonize the same with safety aspect etc. 

and the applicant be permitted to make comprehensive 

representation to the said authority which may be 

considered and disposed of on merit., with due application 

of mind and communicating the thne to the applicant. 

Dr. J.L.Sarkar, learned Railway Standing Counsel submits 

that if that will suffice the ends of justice he has 

no objection in adopting the : saflIe exercise,This Tribunal 

•is also of the view - that such recourse will, suffice 

the ends of justice. 

- 	4, 	Considering the issue involved in this case, the 

applicant is permitted to submit conrehensive 

representation before, the second respondent within two 

weeks from today and on receipt of such representation 

the said authority shall co.rsider the same along with 

Annexure-VI & VIII orders and harmonize these two 

orders with safety aspect etc, and take a decision 

therein keeping in mind the above observations and 

posts appropriate orders within two months thereafter, 

The O.A. is disposed. of with the, above 

0 * 

Contd,.. .6/- 
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I . . ,  

(6) 

observations in the cIrcumstances, there is  

no ordr as to cost. In the interest.of justice 

this Tribunal by wayof interim measure directs 

that status quo as on 	2006 shall be martained. 

so far a the appiicnts' are concerned and they will;, 

bepermitted to continue on the same post till the 

completion of above exercise. 

vice CHAIFWIAN 

I 

I 
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.iV 7 Rczilway, ialiçjaon, 
('1i:wafIatT-11, )4ssa,'n. 

Sub: - Prayerto considert/ieRj ,resentation in tfi 1glitof 
the Provision of 10.1 of the 1?ailway Boards Circutar 
£ateé 08.03.2003 12.11.2003), letter Wb. 
I111200315Wsc/5 £ated18 02.2005 issueda,  tfw ilaj 
(Boaré and the crier Latei 29 062006 passei znQ 
Wo 161 of 2006 by the 51'on'b(e 'nice Chairman1  'Vie 
Central ,ld'ministrative 'fri6una1 Guwafiati <Iettcfi,. 

uwaI1ati. 

Rcspect ci Sit; 
t4Ye the uluIerslgne(f beg to state tliefolTowiug few ftues jr your fnd coniJc ration: 

9fiat Sit;  'file are appoui1d as ,Assistant Stat ion %iaster in the .'Thtsu1a 
Drwswn, of.WL (Rgiiway. Jti the year 1990, we were select ci ani pronwici 
to tile jhSI: of irffic inspectors and",re cant in itousfy wotfjng as such. 

2fiat. Si,; on 08.03.2003, tiLe A-ziiway 'iJoanI isssieuf a circular nteiqthg (ftc 
Cat c1piiy (f Statwu Aftstet/)1ssistauzt Station. A1asfer:c/'Ysrf Aiasierc atif 
7hffc inspectors into one Unflef (aJre of Station rAlastet/)issislati I 

• tatiou Al:st ci: 

17liat Si'; with special reference  to proviso 10.1 oftfleaforesaiifCircularJ 
was mcii tioned that Staff 6e&ingjg to erctwhiile 3 categories will be 

'PS!J!L1 andenjojg tIle 6enefit of the 'Uufief Caere qfS4fs/)1S1s auu(f 
til eir posting they wilt retain tIieirdgyatiôn as applicable before merae 

t7fiit  Sit; in. iinplerncn.tation of the aforesa iii (2ircuiar,  the (Divi.sioiial 
	

/ 
Rgilway A1atiager (i), iULu1hja )idCS Oi(1C14111L'd 13.01.2006 has 
tran..ferred aiil 7)051cc1 the unfersigize[ '(vu/i the (fcslfpIatu)n of Station. 
.Suipciint encle,z. t. 

r1hat Si,; 'we on 18.01.2006 wade representation to the (Divisional 1aiiway 
Marwger P,), 7u1u.suli, (2inneurc-IiL of the 0.,4, .WO. 161 of 2006), 
contcndng that the post of7i'affic Inspectors are in cjstcrice ancititcy 'were 
selectei to that post aiii prayei for cau.ceiliztion of the ordcr iatedT 
13.01.2006. 

'ihat Sir, tiiereqfter, on 03.03.2006 rcrniruThr 'was sent 4uznexurc-12 oft/ic 
O.A. J'1. 161 of 2006) anfflirt/icr on 31.03.2006, ictaileircprcsc'utation 
was also made to the Jfon'ble Ci"if Operations .31anager, .A1a4gaoIL 
4nne.isrc1l of the 0.)!. .Wb. 161 of 2006) 

That Sit; an consiicration of our representation. the .'iion'ble Chief 
Operations &lanaget; Malgaon on 10.05.2006, passei an orier 
!'F/283/120 pt 'Y (7) Loose ad'ircssing to 1/ic S'k (DO t/'L3'?(, sijnci by Sr 
(Personnel Officer ('T),for çerieral [Manager (P,), MaITigaon, canceling the 
transfer an.tIposting ordTer of us as the orierviolateit lie (Provision of 10.1 of 
tile Rgiiway qjoari's drcufar it 'was inentioneiin the aforesaitIorier that 

.' 	 transfer antI posting orier involving us 

-) J/JJ L /L1D7 
J 	atJ' 	J 



are. canct'rlcd arI( it was furtficr nientio,z.ed that we sfi.oufd .6e giveti the 
ficnejit of(Jadre re_sinictuthig in the same cat cgoiy in 'which 'we an! 'ivorfjisq 
asper(Para 10.1 of the c"Boar6's fetter g'To. c'C-III/20o3/CRC/6  (J4n,z.c.u.re - 
qlloftfico.yt. .qVo. 161 of 2606). 

qhat Sir, the matter regaréing cance&ition of the order-dated 13.01.2006 
'was iiformedto the Vivisiona(aifway .Managez; qin,sur<a on 12.06.2006 
Onne)Cqre-Vil of the O.A. go. 161 of 2006) but vi4'e orierJTo. 'E51,-119 
6ate20.06.2006 ,nneure-'1lIII of the 0.1 1:, [Plo. 161 of 2006) the said 
authority in su.perce&rig the onfer-eateelo.05.2006, t[irect ce us to my out 
the orJerd'atee13.01.20O6 iirznzcdIatefy. it is pert luent to mention that ho 

copy of the o'rfcr'wasforwar€fecf to the authority of the Jfead'Qu.artet 

'ihat 3'i,; fwisg aggrkved, we p1' IcrrcdO.)1. Wi'. 167 j2006 cfiahleii1jiujj the 
or6cr 6ated 20.062006 6efore the central )lthnini,ct'rati've 7h6wtaI 
guwahiati 'i3cncfi, çu'wafiat 

7.hat Sir, 'we specwaffy 6rought to the notice to cfaus 10.1 of the aifway 
q3artrs Circular'and the orcfer aa tee 10.05.2005 6efore the Jion 'óle 'Th6unaf 

the Jlon'bfe rFrjbu,taf on 29.06.2006, after' heating the counse(offiothr 
the parties 6irectef us to maru comprefieh.sive representation to you. It 'was 
jzu-thter clircctebTI such representation, our glievance is to be consiticred In 

the tg lit f Clause 10.1 of the aforesaid Circular aruifrom the angle of 
safety aspect. Irs  the it:tiiis it is pcnnittcdus to continuc ourseic':cc On the 
sarne post of Traffw Iu.cpectors. (,l copy of the Q'reer-iatee 29.062006 is 
anne,efiere'with). 

Ii. fiat Si, ut 	premses oesai it is ifi /i.pmycC that You,rJ&iour 
'ui'ou& be Ij:uf noughi to conii,.fer our Case in tIle 6glit of C1tuse 10.1 of 
aforesaiif Circular ft lie jilway iJJ oa rcf un.dftvu i/ic pugl of safrey aspcc.t 
age fctter•.W'o. 1.'-III/2003/,1ISc/5 tate 18.02.2005 issuel by the 
Rifway cBoard: otherwise 'we 'woufesufferirrcpara6lq f'oss anClu/ury. It. is 

• furthierpinyce tfiqt in tile mean time, affo(4) us to continue our service 'wit/i 
• the designation oj'Trafic Inspectors. 

12, 7ftat Sir, for this 'act of IJn4'ness we are as in euty bound and silall ever 
prays. 

iTianljng 'Thu 

'Your's faitfcful'ly 

(Sri)lniufya 7(urnar)o&y) 	U 
Traffw Inspector at '2insuI4 

(Sri )Thhiiranz Mill). 
'Traffic Inspector, 	at Thtsu/ja. 

Encfo: Copy of the O.A. iio.  161 of 2006 
Copy of the Oiler dTate29. 06.2006. 

4' 

NOT1NSJRED 

of Stampsed. Ks. 

id aRo tcr4d* 
It 

' ....... 
U 

Signaure 

- 	_ 	- — 	- 
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J)aLe 	T 
The Divisional Railway Manager, 
Tinsukia Division, N.F.Railway, 

Sub: Prayer to allow the undersigned to 
continue their service in the post of 
Inspectors by virtue of the Ordedatd 
29.06.200passed in O.A. No. 161 of 2006 by 
the Hon'ble Vice Chairman, the Central 
Administrative TribunJ, Guwahati Bench 
WW AbAttL 

Sir, 

Please find herewith the copy of the order- dated 29.06.2006 passed by 
the Central Administrative Tribunal, Guwahati Bench, Guwahati, 
which is self explanatory in nature. 

We therefore by virtue of the aforesaid order, request you to allow us 
to continue our service in the post of Traffic Inspectors. 

And for this act of kindness, we are as in ducyl hound and shall ever 
pray, 

rrI an1i flg  You 

Your' faithfully, 

AAr4I\- M1u 
(Sri Amulya ttmar..Doiey) 
'I'raffie Inspector a I; Tinsukia. 

(Sri AbhiramM.iTh) 
Traffic Inspector, i.'i'• at Tinsukia. 	 / I 

Copy t,o 
The  General Manager (P) 
N.F.Railway, Mal.igaon, 
Guwahati-il, Assarn. 	

VA f~o~ 4~% 
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IN IIIE CENTRAL ADMINISTRATjVE TRIBUNAL 	- T 
GUWANATI BENCH 

C.P. No.18 of 2006 

O.ANo. 161 of 2005 

Shri Amulya Kumar Doley & Ors 

- 

Union of Inida&Ors. 

1 Itn  
INThEMATTEROF 	 - 

Show-Caused reply filed by the 

Respondent No. 2.' 

That a copy of the C.P. has been served on the respondent and 

the respondent has gone through the copy of the C.P filed by the 

applicant and has understood the contents thereof. 

That save and except the statements which are specifically 

admitted her&n below, other statements made in the C.P are 

categorically denied. Further the staterhents which are not borne on 

records are also denied and the applicant is put to the strictest proof 

thereof. 

Hon'ble Tribunci :'.'ide their o r d e r dt. 29-5-06 disposed of the 

application with. the direction to the applicant to submit a 

comprehensive representation before the 2 respondent within two 

weeks from the date of judgement/order and on receipt of such 

representation the said authority shall consider the same along with 

Contd.. P/2..annexure.. 



annexure-VI .& VIII to OA and harmonise these two orders with safety 

aspect etc. and take a decision therein keeping in mind the above 
observation and passed appropriate order within two months 
thereafter, 

Hon'ble Tribunal also directed the respondents that in the 

interest of just:ice these. Tribunal by way of interim measure directs 

that status quo as on 20-6-2006 shall be maintained so far as the 
• 	 applicants are concerned and they will be permitted to continue on the 

same post till the compliance of the Hon'bie CAT's order dt. 29-6-2006 
in OA No.161/06. 

4) 	To honour the Hon'ble Tribunal's above order the rpondents 
maintained status quo so far the applicants are concerned. They were 

permitted to contfnue on the same post as it is evident from the 

records. The applicants are working as TI. as their works are 

inspectorial in nature they need not to sign in daily attendance 

register. They have to submit their muster roll for their salary. They 

were paid the salary through regular salary bill upto June' 2006. As the 

incumberts againsf the posts, the applicants were ho!dhad been 

joined, the applicants were paid their salary fOr ,  the month of July' 

2006 through supp!emen-tary Regular Salary bill. Hence as per Hon'ble 

Tribunal's order dt. 29-6-06, status quo as on 20-6-06 have been 

maintained so far as the applicants are concerned and they are 

permitted to continue on the same past as TI. As such the allegation 

leveled against the contemners are totally baseless and same are not 

correct at all. It s stated that the applicants only with the sole purpose 
to make out 2 case suppress the material facts before this Hon'ble 

Tribunal with an ulterior motive and as such appropriate suo-rnoto 

proceeding is required to be initiated against the applicants and to 

punish them severely vhile dismissing.the present contempt petition. 

Contd ... P/3.: 5).. 

't. 

1/: 



- 

1 

=3= 

5) 	That the respondent begs to state that there is no intension on 

his part to violate any direction passed by the Hoh'ble Court and he 

places an unconditional apology for the act done by him unknowingly 

if any with an assurance not to rept the same in future. 

AFFIDAVIT 

I Shri 	 aged about 	years, 
resident of 	 in the Dist. of 

C) do hereby solemnly affirm and state as 
follows. 

S 

That I am the, 	 under N.F. 
Railway, Tinsukia Division, Tinsukia, Assam and as such well 

acquainted with the facts and circumstances with the case and also 

competent to swear this affidavit. 

That the statement made in this affidavit and in the 

accompanying petiton in paragraphs 	4 14 	and 

are true to my knowledge and the statements made in 
paragraphs  are matters of records and rests are my 
humble submissions before the Hon'ble Tribunal. 

I 
And I sign the affidavit on this the 	day of 

2006. 

DEPONENT 
Identified by 

Advocate elerk. 	 I 
I #T KW4 

• 	 OIVlsIonaj R • 	 - 	 14 

• 	 •, 	 o-, R 

	

• 	J4 	
•• 



x 
Salaiy in favour of Shri A.}CDoley TIJTSK and Shri A.R.Milli TIJMJN at TSK for 
the month of July/2006 has already been drawn and passed under BR.No.221 dated 
08-08-06 bearing A.B.No.51000816 dated 09-08-06 and Co 7 No.500611 dated 09-
08-06 For Rs. 12,735/- AND Rs. 11,994/-  respeclively. 

'A ~,/ ?I of, 
(N.K.Sutradhar) 

APO/IIJTSK. 
For DivL Railway Manager(P) 

N.F.Railway,Tinsukia 
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IN THE CENTRAL ADMINISTPATIIE TRIBUNAL 
UWAHABcH 

C.P. No. 18 of 2006 

O.ANo. 161of 2006 

Shri Amuiya Kumar Doley & Ors 
I '  

Union oflnida&Ors 

J 
IN THE MATTER OF 	Li 
Show-Caused reply filed by the 

Respondent No 3 
That a copy of the C.P. has been served on the respondent and 

the respondent has gone through the copy of the C.P filed by the 

applicant and has understood the contentsthereof 

That save and except the statements which are specifically 

admitted herein belay, other statements made in the C.P are 

categorically denied. Further the statements whkh are not borne on 

records are also denied and the applicant is put to the strictest proof.  
thereof. 

Hon'ble Tribunal vide their order dt. 29-6-06 disposed of the 

application with the direction to the applicant to submit a 

comprehensive representation before the 2nd 
respondent within two 

• weeks, from the date of judgement/orer and on receipt of such 

representation the said authority shall consider the same along with 

Contd... P/2..annexure 



* 
annexure-VI & VIII to OA and harmonise these two orders with safety 

aspect etc and take a decision therein keeping in mind the above 

observation and passed appropriate order within two months 
thereafter. 

p. 	•j 

=2= 

,. 

Hon'ble Tribunal also directed the respondents that in the 

interest of justice these Tribunat by way of interim measure directs 

that status quo as on 20-6-2006 shall be maintained so far as the 

applicants are concerned and they will be permitted to continue on the 

same post tilt the compliance of the Hon'ble EATs order dt. 29-6-2005 
in OA No.161/06. 

4) 	To honour the Hon'bie Tribunal's above order the respondents 

maintained status quo so far the applicants are concerned. They were 

permitted to continue on the same post as It is evident from the 
records. The applicants are working as ii 9 as their works are 
inspectorial in nature they need not to sign in daily attendance 

register. They have to submit their mUster roll for their salary. They 

were paid the salary through regular salay bill upto June' 2006. As the 

incumbents against the posts, the applicants were holdhad been 

joined, the applicants were paid their salary for the month of July 

2006 through supplemen-tary Regular Salary bill. Hence as per Hon'ble 

Tribunal's order dt. 29-6.06, status quo as on 20-6-06 have, been 

maintained so far as the applicants are concerned and they are 

permitted to continue on the same post as U As such the allegation 

leveled against the contemners are totally baseless and same are not 

correct at all. It s tatec! that the applicants only with the sole purpose 

to make out a case Suppress the material facts before this Hon'ble 

Tribunal with an ulteor motive and as such appropriate suo-rnoto 

proceeding is required to be initiated against the applicants and to 

punish them severely while dismissing the present contempt petition. 

Contd ... P/3.. 5).. 



=3=. 

5) 	That the respondent begs to state that there is no intension on 

his part to violate anydirection passed by the Hon'ble Court and he 
• 	 places an unconditional apology for the act done by him unknowingly 

if any withn. assurance not to rep 	the same in future. 

AFFIDAVIT 

I Shri 	A 	 aged about r .a1 years, 
resident of 

	

	'-e 	 in the Dist. of 

do hereby somnly affirm and state as 
follows. 

That I am the, 	 P--4 ôffy under N.F. 

Railway, Tinsukia DMsibn, Tinsukia, Assarn and as such well 

acquainted with the facts and circumstances with the case 'and also 

competent to swear this affidavit. 

That the statement made in this affidavft and in the 

accompanying petion in paragraphs 	' 1 	and 

are true to my knowledge and the statements made in 

paragraphs 4 - are matters of records and rests are my 

humble submissions before the Hon'ble Tribunal. 

And I sn the affidavit on this the 	2.-4 
	

day of 
2006. 

Iified by 	
DEPONENT 

de n t  

Advocate's.k. 	- 06111410 
MVIdeSal - 	 P 

H 	 ti 

I 	 - 	
± 

- 	 ..••- 



I 
4b 

Salaiy in favour of Shri A.K.Doley TI/TSK and Shri A.R.MiIIi TI/MJN at TSK for 
the month of July/2006 has already been drawn and passed under BR.No.221 dated 
08-08-06 bearing A.13.No.51000816 dated 09-08-06 and Co 7 No.500611 dated 09-
08-06 For Rs.12,735/- AND P.s. 11,994/- respectively. 

4 V ki/- I  
(N.K.Sutradhar) 

APO/IIITSK. 
For Divi Railway Manager(P) 

N.F.Railway, Tinsukia 
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Code : 00123 	Account No : 01190045301 	Gross Pay : 	14932 Total Deduction : 	3937 NetPay : 	10995 
nk 

/Sr.alecode : 06500-10500 Next Increment Date : **—***—' 	Date of Retirement : 30—APR--2012 This is a test Payslip 

SR. DOM/TSR 	 :TSIk 	Bill For:JUN 2006 GU: 00004 BU: 04504 SEC:***  SL.No: 	12 Page No: 	S RPage: 	60 

DEPT:020 Empno: 04066893 Empname: A R MILLI 	F/H: SR MILLI 	Desig:TX 	R/Pag: 9025 DAYS: Pd30.0 Unpd0.0 

Pays ......Rs Allowa 
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SI 	 Transp 
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rce Re Allowance Re Recove 

	

3249 	PF—Sub 

	

200 	VPF 

	

200 	CGIS—C 

	

4513 	I. Tax 

	

40 	Prof. T 

788  

• Re Recovery Re Recovery Re Otre Rec Re Adv. Rec Re B_I 	Vouch er/PSLIP/OFFICE 

1128 	 Rent—N liBEl—Man 190 005 BANK PAYMENT 

4000 
30 

300 
185 

flank Code : 00122 	Account No : 01190005033 	Gross Pay : 	18015 Total Deduction : 	5951 NetPay 	1206 

Scalacode •: 07450-11500 Next Increment Date : 01—JAN--2007 Date of Retirement : 31—DEC-2011 This is a test Payslip 
= 

SR. DOM/TSK 

DEPT 030 Empno 

Pays ...... Re Al 
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01938277 Empname: MRS ROWJEE HAZARIKA F/H: P.N. HAZARIRA 	Desjg:SRCLK 	R/Pay: 5000 DAYS: Pd=30.0 Unpd=0.0 

Rs Allowance Rs Allowance Rs Recovery Rs Recovery Rs Recovery Rs Qtrs Rec  Rs Adv. Rec Rs B_I 	Voucher/PSLIP/OFF ICE 
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IS.nk Code : 00123 	Account No : 01190045266 	 Gross Pay : 	9545 Total Deduction : 	2759 NetPay : 	678 

Dcalecode : 04500-07000 Next Increment Date : 01—MAV-2007 Date of Retirement : 30—NOV-2027 This is a test Payslip 

R 0DM/ISV. 	 :TGR 	Bill For:JUN 2006 0th 00004 EU: 04504 SEC:***  SL.No: 	3 Page No: 	3 RPage: 	59 
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VA KALATNA MA 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

Contempt Petition Civil No. 18 of 2006 
(OA No. 161 of 2006) 

Sri A.K. Doley & Ors .......... Petitioner 
-'Is- 

Sri A. Narayanan & Ors.. ............. Respondent/Contemner 

- Sri A. Narayanan, Thvisional Personnel officer_of the Northeast 
Frontier Railway Administration, do hereby appoint and auth9rize Shri 
:tLcAu. S. C. 0-ri4& to appear, act, apply, plead in and prosecute 

the above descnbed to file and take back documents, to accept processes of 
the court to appoint and instruct Counsel, Advocate, Pleader to withdraw and 
deposit -moneys and generally to represent the undersigned in the above 
described and: to do all things incidental to such 
appearmg, applying, pleading and prosecuting for the undersigned SUBJECT 
NEVERTHELESS to the condition that unless express authority in that.behalf 
as previously been obtained from the undersigned, the Govt. Pleader or any 
Counsel, Advocate or Pleader appointed by him shall not withdraw or 
withdraw from or abandon wholly or partly the 

_.,._against all or any of the opposite 
parties or enter into any agreement settlement or compromise whereby the 
case is, are wholly or partly adjusted or refer all or any matter or matters 
arising or in dispute therein to arbitration PROVIDED THAT in exceptional 
circumstances when there is not sufficient time to consult Such appropriate 
Officer of the Govt. of India and an omission to settle or compromise shOuld 
be definitely prejudiciai to the interest of the opposite parties the said 
Advocate/ Pleader/ Counsel may enter into any agreement, settlement or 
compromise thereby the Civil Rule/ proceedings is/ are wholly or partly 
adjusted and in every such case the said Advócate/ Pleader/ Counsel shall 
record and communicate forthwith to the undersigned the special reasons for, 
entering into the agreement, sefflement or compromise. 

1/ Mle, hereby agree to ratify all acts done by the aforesaid Slid 
.J.L £&AR1S.e. (M1/&k 	inpursuance of this authoritr. 

IN WNESS WHEREO the e presents are duly executed on 'this 
day of 	2006. 

• 	 • 	(Sryanan) 
Div ___ 	 ____ 

• 	 N.F.tjip. 
hi 

U. Wv. UdiI' 


